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COtlNelL OF s'rArr:m 
8aJurday, 3rd :April, 1943. 

'l1le Council met in the Council Chamber of the Council House at Eleven of the 
Clock, the Honourable the President. in the Chair. 

MEMBERS SWORN! 
'The' Honout'able M1'. W. H. J. Christie (Nominated Official) • 
The Honourable Mr. G. S. Bozman (Indiall$ Overseas secretary). 

QUESTIONS AND ANSWERS. 
CONFERENCE OF 'rHE UN1TED NATIONS TO OOliSIDER POST-WAR FOOD BttPPU.I!I. 
. 148. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH; Are Govern-' 

ment in possession of any informatioh to indicate that it is proposed to hold a oon-
ferenoe between the United Nations to consider post-war world food. 8uppliea , 
In view of the fact that India is predominantly an agricultural country, occupying 
a strate~ic place of importance in the war, do Government propose to preas her 
claim to be suitably represented in the proposed conference' 

THl!: HONOURABLE MR. N. R. PILLAI: Yes; it is proposed to hold a oonference 
of the United Nations 'to exa.mine, among other things: the" purely technical problema 
relating to the development of agriculture and the. orderly disposal of agricultural 
products during the post-war period. The Government of India. have been invited 
to send technical and expert representatives to this Conference. 

THE HONOURABLE MR. HOSSAIN IMAM: When was this invitation reoeived , 
THE HONOURABLE MR. N. R. PILLAI: A day or two ago. 
THE HONOURABLE MR. V. V. KALlKAR: Will non-officials be represented on 

this Conference 1 
THE HONOURABLE MR. N. It. PILLA!: This is going to be a purely teohnical 

Conference. 
THE HONOURABLE MR. V. V. KALIKAR: I mean non-official experts~ 
THE HONOUBABJ_E MR. N. R. PILLAI: The composition of the Indian delega-

tion has not been settled. 
THE HONOURABLE MR. HOSSAIN IMAM: When do Government propose to 

send the delegation ? 
THE HONOURABLE MR. N. R. PILLA!: As soon as possible. 

ApPOIN'J'MENT OF GRAIN PuRCHA.SING AGENT. 
149. TUJII HONOURABLE PA.ND1'f HIRDAY NATH KUNZRU: (/I) Will 

Government state whether Messrs. Owen Roberts & Co., Ltd., Lahote, have been 
a.ppointed their sole agents for the purchase of rice and other foodgrains for botlh 
civil and military purposes in the Punjab' If" so. why haye Indian firms been 
excluded 1 

(b) Is it a fact that formerly more than thirty In~n firms of rioe oontractors 
had been supplying rice to Government 1 If so, why have their olairna been 
disregarded 1 

(c) Are Government contemplating the employment of European Agenoy only 
in other provinces a]l\o to purchase foodgrains on their behalf 1 . , 

THE HONOURABLE·MR. W. H. J. CHRISTIE: (a) The Government of India. 
have made no such appointment recently. Under arrangements existing for many 
years, Messrs. Owen Roberts & Co. purchase all foodgrains other than rice in the 
Punjab for the Government of India to meet the requirements of the Defence Services. 
lfor civil requirements three Indian firms were appointed Purchasing Agents in. the 
Punjab during the last few months. The appointment of agents for both oivil and 
Military requirement will shortly beoome the responsibility of the Provincial Govern • 
.ments. . 

(b) Thirty.six Indian firms are registered for the supply.of rice from tho Punjab 
for the Defence Services, and of this number 21 firms can be described as regular 
suppliers. 

(c) As has been indica.ted the appointment of Purohasing Agents for foodgra.ina 
will in future be the responsibility' of the Provincial and States Governments. 

( 527 ) 



is~a eotiNcir, OF STA'I't t8RD APBIL i94~ 
TilE HONOURABLE PANiUT HIRI>AY NATH KUNZRU: With reference to 

the reply to part (a) of the question, have the t,hree Indian firms t,hat have been em-
ployeel for the supply of certain foodgrains been employed directly by the Govern-
ment or by Messrs. Owen Roberts & Co. '? 

THE HONOURABLE MR. W. H. J. CHRISTn~: They havtl beenappo.inted 
directly by the Government of India. 

THE HONOlTRABLE MR. HOSSAIN IMAM: Could we know t,he ila.m~s of th08C 
three firms 1 

THE HONOllRABLE MR. W. H. J. CHRISTIE: fio far a,l\ I can remember, 
Benarsidas & Co., Gopa\ Singh Hira. ::;ingh, and a Delhi firnl, Gerimal Jethanand. 

THE HONOURABLE PANDIT HIRDAY NArl'H KUNZItU: Can the Honourable 
Me.mber tell us what preoisely is the position of Messrs. _Owen Roherts & Co. now, 
with regard to the supply of wheat and other foodgrains to the Government of 
India 1 

THE HONOURABLE MR. W. H. J. CHRISTIE: Messrs. OWEln Roberts & Co. 
were appointed purchasing agents for military requirements of foodgrains other than 

rice. THE HONOUlU.BLE PANDIT HlRDA Y NATH KUNZRU: Is that all t Do 
they purchase foodgrahts on·behalf of the Government of India for civil purposes 
also or not 1 ' 

THE HONOUlU.BLE MR. W. H. J. CHRISTIE: Not a.t the present moment. 
THE HONOl1RABLE PANDIT HIRDAY NATH KUNZRU: Ar.e thtl Government 

of India contemplating asking them to purcha"p supplies for them fol' dvn purposes 
also ~ , 

. THE HONoclU.BLE MR. W. H. J. CHRISTIE: No, Sir. The purchase offood-
grains for civil purposes will shortly ~come the responsibility of the Provincial 
Governments and they will appoint their agents. , . 

THE HONOURABLE MR. HOSSAIN IMAM: But what has been the position up 
till no~ 1 Who buys for the Government of India for civil pUrpolSeS ? 

THE HONOURABLE MR. W. H. J. CHRISTIE: In the Punjab, three Indian 
firms as I have said. ' 

THE HONOURABLE PANDl'r HIRDAY NATH KUNZRU: Are th(:>rt~ allY firms 
buying for the Government of India in the United Provinces l 

THE HONOURABLE MR. W. H. J. CHRISTIE: Not directlv for the Government 
of India. . 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRl1: Or for t.he Provincial 
• Government? 

THE HONOURABLE 1\>IR. W. H .• J. CHR1~TIE: I believe there iti uue firtn 
appointed by the Provitwial (;overnment"in the lal!t few days to purchase wheat for 
for them. I have no precise'iuformation. , 

THE HONOURABLE PA!lDlT HIRJ)AY NATH KUNZRU: What is the name of 
that firm ? 

rfHE HONOURABLE MR. W. H. J. CHRISTIE: I h!l.vl~ 110 precise inforlllation. 
THE HONOURABL}~ PANDlT HIRDAY NATH KUNZRU: Can you give us any 

infunnation with regard. to the other Provinces where the Governmeut of lndiu, pro-
pose to buy wheat or riCl' or other foodgrains ~ 

THE HONOURABLE MR. W. H. J. CHRISTIE: No, Sir. 
THE HONOURABLE PANDIT HIJtDAY NATH KUNZRU: May I ask one lllore 

question 1 How does the Honourable Member know that the';United Provinces 
Government have already appointed an agency to purchase whe:t '{ 

THE HONOURABLE MR. W. H. J'. CHRISTIE: From information available to 
the Food Department in t,he last few days. But as I said, I have no precise informa-
tion. ' . . 

T{lE HONOURABU PANDlT HIRDAY NATH KUNZRU: Have the Food De-
partment not been informed of tlie name of the agency that has been appointed by 
the Local Govenlment ~ 

TBE HONOURABLE MR. W. II. J. CHRII::I'flE: I do not recollect the nanie of 
the agent. ,.' 

THE HONOURABLE PANDIT HlRDAY NATHKUNZRU: Can the Honoura.ble 
Member write to me tJ!.e name of this agency after coDl1ilting hiI reporte 1 



, QtlBSTi~N8 AND AN'swiBS 6H 
. To llONOUBABLE MR. W. H. J. CHRISTIE: I am quite prepared to provide 

that information. . 
, TBB HONOURABLE RAJ B.uunuR SRI NAUAIN MAH'l'HA: Will these 
provincial agents buy only civil supplies, or military supplies &:lso 1 

THE HONOURABlJ!l MR. W. H. J. CHRISTIE: They will buy for both civil and 
military requirements. . 

Afi'OINTMlIINT OF AN AGENT IN THE. PUNJAB FOR :PURCHASING WHEAT. 
150. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: Is it a fact th8.t 

the Government of India. have appointed a European firm to purchase wheat in the 
Punjab ~ If 80, what is the name of the firm, a.nd to what extent has this firm been 
asked to purchase wheat 1 

THE HONOURABLE MB. W. H. J. CHRISTIE: The firm of Owen Roberts & Co. 
is one of the several firms under contract with the Government of India. at the present 
time to purchase wheat on behalf of the Government of India in the Punjab. The 
contracts with all these firms lapse on the 15th of April, 1943, after which it is the 
responsibility of the Provincial Government to appoint the necessary Agent or Agents·' 

It is regretted that it is against the public interest to disclose the quantities of 
wheat any Agent is called upon to procure from time to time. 

CONTRACT FOR SUHLY OF RICE. 
151. TmI HONOUB.ABlJ!l RAI BAHADUR SRI NAR4ni MAHTHA: (a) Will 

Government state whether it is a fact- • 
(i) that the Supply Department (Foodstuffs) placed an order for 15,000 tons of 

military typ'e rice of the approximate value of Re. 55 lakhs with the Northern India. 
Zamindara 'Syrtdicate Ltd., of the Punjab; 

(U) that this firm is a. new limited concern with a paid up capital of a.bout one 
lakh of rupees only, keeps no stocks and has no previous business experience to its 
credit; . 

(iii) that t'his firm fa.iled. to supply even a ton of rice to the Supply Department 
within the stipulated period; and 

(itJ) that the cancellation of the order pIaced with the firm involved. considerable 
lOBS to Government considering the market rate prevailing at the time of the oancella-
tion 1 ' 

(b) Will Government state whether in accordance with, the usual practice, any 
security or deposit was taken from the firm, whether any penalty has been imposed 
on it for fa.ilure to fulfil the contract, and whether the firm has been asked to pay 
any damages -to Government; if not, why not ,f 

THE HONOURABLE MR. W. H. J. CHRISTIE: (a) (i) A contract was made 
with the Northern India Zamindara Syndica.te, Ltd., for the supply of 10,000 tons of 
rice by the 31st March, 1943 and additional qu&ntitietr.up to a further 5,000 tons on or 
before the 15th April, 1943. 

(U) It was known that this Syndicate is a new concern, but the extent of its 
resources was not accurately known. .' 

(iii) No~ Sir. By the 31st March the Syndica.te had tendered 4,500 tons of rice. 
(it,) Does not aTise as there hali! been no canoellation of the contract. 
(b) Security deposit was not levied in this case. The Syndicate·has not been 

called on to pay damages to Government as Government has not 80 far suffered any 
loss. 

THE HONOURABLE PANDIT HIRDAY NATH K.UNZRU: ,Can the Honourable 
Member tell us who are the directors of this Zamindara. Syndicate, Ltd. i , 

THE HONOURABLE MR. W. H. J. CHRISTIE: I am afraid I ha.ve not that 
information . 

. THE HONOUlUJILE PANJ)IT HlRDAY NATH KUNZRU: Can he tell us who the 
JIlanaging director is 1 

TIlE HONOURABLE MR. W. H. J. CHRISTIE: I am afraid I have not tha.t 
inform'ation either. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: . H this was quite & 
new firm, how is it that the Government of India did not take that care, whioh 
they usua!1y do in placing orders for foodgrains in this case ¥ 

THE HONOUlUBLE MR. W. H. J. CHRISTIE: The Government of India. took 
the usual preca.utions before entering into a ciontraot With any 1irin. 
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To HONOUBABLB PANDIT HIRDAY N.A.TH KUNZRU: Do the Govemment 

of India expect this firm to supply the stipulated qua.ntities of foodgrains by the 31st 
March or by the 15th April 1 

THE HONOURABLE MR~ W. H. J. CHRISTIE: By the 31st March the stipulated 
qua.ntity had not been supplied.. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is there any reason 
to hope tha.t the total qua.ntity stipulated for will be supplied by the 15th .April 1 

THE HONOURABLE MR. W. H. J. CHRISTIE: That I cannot say, Sir. 
THE HONOURABLlIl PANDIT HIRDAY NATH KUNZRU: What action have 

Government taken in respect of the failure of the Sundicate to supply the stipulated 
quantity of foodgrains by the 31st March ! . 

THE HONOURABLE MR. W. H. J. CHRISTIE 1 Thc term of the contract does 
not finally expire until 15th April. 

THE HONOURABLE MR. HOSSAIN IMAM: Is it the practice of Government to 
time for fulfilment of contracts 1 

'I'mii HONOURABLE MR. W. H. J. CHRISTIE: In certain calles, Sir. 
STEPS TO INCREASE RBCRUITDNT OF INDIAN ORDNANCE MECHANICAL ENGINEERS. 

152. THE HONOURABLE PANDIT HlRDAY NATH KUNZRU: With reference 
to the reply given to question No. 88 on the 29th September, 1942, will Government 
state what steps have been taken by them to increase the recruitment of India.n 
Ordna.nce ¥echanicaJ Engineers 1 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: On the 1st December' 
1942, General Headquarters wrote to the Principals of Engineering Colleges asking 
for their help in persuading suitable ca.ndidates to apply for commissions in the Indian 
Ordnance Mechanical Engineers. No reply has yet been received from 10 of the 
colleges addressed, a.nd BOrne 50 names have been received from the remainder; out 
of them 30 persons were selected for final interview and 14 of them were fqund 
suitable. Arrangements have been made to send them to an Officer's Cadet Training 
Unit. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it a fact that the 
M. G. O. was considering some time ago the formulation of a new scheme for the 
recruitment of Indians in the I. A. O. C. ~ 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: The M. G. O. is deeply 
oonc~ed about the lack of these potential officers, and for ·that reason the Govern-
ment of India wrote to these Engineering Colleges and a.sked them to do their best, 
with the result I have given. . 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: Has the M. G. O. 
issued a.ny new rules on the subject ! 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: Not as far as I am aware. 
THE HONOURABLB PANWT HIRDAY NATH KUNZRU: Will Government 

look into the matter and see that new rules are iIIsued a.nd that the old rules are not 
maintained 1 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: I shOuld like to havo 
notice of the question: I am not quite sure what the Honourable Member is meaning. 

THE HONOURABLE PANDIT HlRDAY NATH KUNZRU: Surely the Honour-
a.ble Member is a.ware that it wa.s contempla.t.ed to change "the rules in force, and that 
a. scheme wa.s under preparation; aJl that 1. wa.nted to know wa.s whether tha.t scheme 
was ready. 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: I am afraid I can give the 
Honoura.ble Member no further information. 

THE HONO~LE SIB DAVID DEV ADOSS: Was there any response from the 
Madras Engineering College, Guindy t . 

GENERAL THE HONOURABLE Sm ALAN HARTLEY: I oannot tell you speci-
fically from which colleges we got these 50 names. • 

NUMBER OF CIVILIAN STORBKEEPlIBS APPOINTED UP TO 28TH FEBBUABY, 1943. 
153. Tu HONOURABLE PANDIT RIRDAY NATH KUNZRU: (1) Will 

Government state the total number of-
(a) Civilia.n Store Keepers up to the 28th Februa..ry, 1943 ; a.nd 
(b) Civilia.n Store Keepers a.ppointed u (') I. 0 .. Os., (ii) E. C. Os. and (iii) 

Civil gazetted oBioera, up to the lame date t 



QUESTIONS AND .\NS'WBRS 531 
(2) Have any civilian Assistant Storekeepers been made E. C. Os.? l:f so' 

how manv 1 
(3) What is the percentage, if any, fixed by Government for the appointment 

of Civilian Storekeepers as Commissioned officers or civil gazetted officers 1 
(4) Will the promoted Civilian Storekeepers be treated on the same footing as 

British soldiers appointed as departmental officers 1 
GENERAL THE HONOURABLE SIR ALAN HARTLEY: (1) (a) The total number 

of Civilian Storekeepers on the 2~th February, 1943 was 38. 
(b) The number of Civilian Storekeepers appointed as I. C. Os. E. C. Os. and Civil 

Gazetted Officers up to 28th February, 1943 was 14, nil and 7, respectively. In 
addition, 5 Civilian Storekeepers have been selected for commissions in the Indian 
Land Forces, and one for appointment as Civil G~etted Officer. 

(2) No civilian Assistant Storekeepers have yet been given Emergency Com-
millsions, but 3 are at present undergoing training at an O. C. T. U. and 2 more have 
been selected for training. 

(3) No percentage has been fixed. Civilian storekeepers are I:Ielected for promo. 
tion to 1. C. Os. and M. G. Os. according to their qualifications and recommendations. 

(4) Yes; they are being treated on the same footing. 
NUMBER OF GAZETTED OFFICERS IN THE OFFICE OF THE DIRECTOR GENlCBAL, POSTS 

AND TELEGRAPHS, GRANTED EXTENSION OF SBRVIOE. 
154. THE HONOUB.ABLE MR. ABDOOL RAZAK ItAJEE ABDOOL SmrTAR : 

(1) Will Government state-
(a) the number of gazetted officers in the Office of the Direotor General, Posts 

and Telegraphs who have been given extension of service in 1942-43 with their 
names and community; and 

(b) the names of the gazetted officers whose term of office is about to expire 1 
(2) Has Government taken into consideration that the grant of ~xtension of 

service to the gazetted officers is detrimental to the interest of the gazetted officers 
below them? 

(3) Do Govemment propose to change this practice of granting extension 1 
THE HONOURABLE SIB MAHOMED USMAN: (1) (a) No gazetted officer in 

the Office of the Director-General of Posts and Telegraphs has been given an extension 
of service during 1942-43, but Mr. A. R. Augier who was Senior ·Deputy Director 
General was given one year's extension If service which took effect from the 2nd 
October, 1942 when he was Postmaster General, Bombay and Colonel Naidu, who was 
formerly in the Directorate, }Vas given one year's extension from the 9th October, 
1942 while he was on deputation to the War Department and continues in that 
Department. 

(b) There is no officer whose term of office is about., expire but there is one officer, 
Khan Bahadur KothavaJa, who will reach the age of superannuation in the month 
of Mav. 

(2) Yes. 
(3) Extensions are granted in exceptional circumstances only when justified in 

the public interest. . 
ADDITIONAL LABOUR FOB CEYLON. 

155. 1'IJE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Is it a fact 
that the Government of India banned emigration of unskilled labour to Ceylon in 
1939 ~ 

(b) Is it u. fact that prior to the despatch of a telegram on 6th December, 1942 
to the Oovemment of India, asking for twenty-thousand Indian la.bourers, the 
Govf'rnment of Illdia sent a telegram to the Govemment of Ceylon that the Govem-
.ment of India " were prepared to assist the Ceylon 'Government should they need 
~sistance at this time of emergency with regard to labour for war effort "~ If 80, 
wIll Govemment state why they themselves made this offer? • 

(e) Will Government make a statement relating to the proposed resumption 
of emigration of indentured labour to Ceylon, inspite of the anti-Indian, and humi· 
liating laws and regulations existing in Ceylon 1 

THE HONOURABLE MIt. G. S. BOZMAN: Ca) Yes. 
(b) The attention of the Honourable Member is invited to the Govemment of 

India's telegram to the Govemment of Ceylon No. i493, dated the 26th February', 
·1942, a copy of which is included in the correspondence laid on the table of the BoWIe 
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on the 22nd Februa.ry, 1943. The reasons for the statement made in that telegr~" 
which is not aa quoted by the Honourable Member, are given in the telegram itself: 

(c) There is no proposal to resume indentured emigration. The Ceylon Goven.· 
ment ha.ve now informed us that they hopeto obtain sufficient labour locally to aclu'f.> 
the maximum output of rubber and the negotiations arising from the Governcf:~j 
telegram No. 16, dated the 8th December are therefore now at an end. ' 

THE HONOURABLE PANDIT HIRDAY.NATH KUNZRU: May I understanu 
that point a little more fully ~ Have the Government of India dropped the o&r 
they made to the Ceylon Government 1 1 

THE HONOURABLE MR. G. S. BOZMAN: Yes, Sir. t 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it understood 011 

both sides that t.he offer has bl'.en cancelled ~ 
THE HONOURABLE MB. O. S. BOZMAN: It is underBtoodon this side: it waH 

stated as clearly as can be stated. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Has that faot been 

stated toO the Ceylon Government 1 Have the Ceylon Government been informed 
of it 1 

THE HONOURABLE MR. G. S. BOZMAN: Yes, Sir: the Ceylon Government 
have been informed. . 

, POST-WAR MONETARY PRoBLBMS. 
156. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: (a) Will Govern. 

ment make a statement relating to the outcome and purport of the London dis-
cussions on post-war monetary problems, with special reference to the nature of the 
problems discussed, and the part played by Sir Ra.ma.swami Mudaliar, and Sir 
Theodore Gregory, who represented lndia? . 

(b) Are Government in a position to give a categorical assuram,'e that no settle-
ment will be reached, and no deoision taken, without previous consultation 
with the people of India 1 

. THE HONOURABLE MR. C: E. JONES: (a) Government are not in a position to 
add to the information which has already been given in recently published press mas-
sages, in t.he· broadcast to the world of the Right Honourable Mr. Winston Churchill 
and in the remarks on this subject made by the Honourable the Finance Member in 
the course of his reply to the genera.! discussion on the Finance Bill in the ~tive 
Assembly on the 17th March, 1943. 

(b) Government hope to be in a position to provide an opportunity for the expres· 
sion of the views of the Indian public before any final decisions affeoting India are 
~~ ~ 

.THE HONOURABLE MR. HOSSAIN IMAM: What is the procedure whiohcrt.he 
Government of India propose to adopt to ascertain the public opinion of India 1 ~~sj 

THE HONOURABLE MR. C."E. JONES: That will be decided when the cirtmln· 
8tances arise, Sir. 11:6 

j.,.j 
SECURITY PRISONER LAu SHANKAR LAL. 

!'VI 

107. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU : (a) ·W. Lak 
Shankar LaI of Delhi who has been in custody sinoe 1941, transferred some ~e 
ago from the Punjab to Coorg ~ Where is he now , ~;~ 

(b) Is it a fact that his wife is unable to see him as she is an invaJidand 
~annot therefore undertake a long journey ~ Has she sent several repreaentatioos 
to Government asking that he should be" traosferred to some place which is not 
very far from Delhi 1 Will Government; be pleased to accede to her'request , 

THE HONOURABLE MR. E. CONRAN-SMITH: (0,) Yes. He is now in Coonoor. 
(b) Representations to the effect mentioned have been received from Mrs. Shan-

kar La!. She has been informed that Government cannot accede to her requests. 
She has, however,sinco applied for permission to interview her husbandllg.t 
Coonodr and bas been asked to apply to the Madras Government, who hive 
been informed that the Central Government have no objection. 0 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is there any speik i 
reason for not transferring him to Borne place nearer the United Provinces t 

THE HONOURABLE MR. E. CONRAN-SMITH: Yes .. Sir. . 
THE HONOURABLE PANDI'.(' HIRDAY NATH KUNZRU: Do the Government 

of India oonsider that proper a.rrangements for his inoarceration caunot be made 
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.isewhere than in the Madras Province or 'in any other place nearer the United 
'tovinces than Madras is ? vi THE HONOURABLE MR. E. CONRAN-~MITH: The reasons why. other arrange-

ments cannot be made, Rir, are reasons of State and I regret I cannot give them to the 
tlonourable Mem ber. 
1 TIn!! HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I put the qUe8-
rion differently to the Honourable Member? Suppose Lala Shankar Lal were trans-
ferred from Madrs.R to Bombay. Will the Government of India lose anything 
thereby? 

.c THE HONOURABLE MR. E..CONRAN-SMITH: I am not quite olear why the 
Honourable Member has selected Bombay for the transfer or what particular ad-
vantage would be gained by moving him to Bombay. The Government of India, 
after due oonsideration, have located Mr. Shankar I~al in Coonoor and they are satie-
fled that that it> the proper arrangement. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: The Honourable 
Member said he was in Coonoor now, is it not? 

THE HONOURABLE MR. E. CONRAN-SMITH: Yes. 
TH}; HONOURABLE PANDIT HIRDAY NATH KUNZRU: I mentioned Bombay 

because Bombay would be nearer to the United Provinces than Madras. Th~re wall 
no other rrason for it, and as Govf'rnment have kept other security prisoners whom 
presumably they consider equally dangerous in the Bombay Presidency, why should 
they not find it possible to send Mr. Shankar Lal to the Bombay Presidency? 

THE HONOURABLE THE PRESIDENT: That is argument. -
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I am merely pointing 

,out that the Government of India havc themselves kept so,me security prisoners in 
Bombay Presidency. . 

THE HONOURABLE THE PRESIDENT: That question is not admissible. 

IN~~ i\RMY AND AIR FORCE (MlLITARY~PRlSO~S AND DETEN'l'ION 
~. BARRACKS) BILL . 

. GBNBRAL THB HONOURABLE SIR ALAN HARTLEY (Deputy Commander-in-
Chief): Sir, I move :-

.. That the Bill further to ame~d the Indian Anny Act, 1911, and the Indian Air Force AClii 
1932, &8 passed by the Legislative A8Il6mbly, be taken into consideration," . 

Sir, the necessity for this measure can be explained in a few words. The Indian 
Army Act and the Indian Air Foroe Act, unlike the correspon<Ung British Aots, 
.contain no provision for military or air foroe prisons. Consequantly. offenders Bfm· 
,enced by courts martial to periods of imprisonment not exceeding three month. 
,I!Q{ve out their sentences in unit custody, while t}t,ose who are sentenced to term. 
exceeding three months are transferred to civil prisons and have to be diseha.rged 
trom the servioe. Now, there are certain types of offences agaiftBt military discipline 
which may involve little or no moral turpitude, but may nevertheless oall for relatively 
lflVere sentences, particularly in time of war. Under the law as it stand. at present, 

JJIl.i·man convicted of such an offence is compelled to undergo a prolonged Period of 
Imprisonment in a civil jail in association with criminals of the lowest type, with the 

"result that in nine cases out of ten, he becomes totally unfitted for retention in the 
r foroes. Hence, he must inevitably be discharged. The Bill now before the House 
seeks to provide for the establishment of military prisons in which persons convicted 
by courts martial of offences such as 1 havc described will undergo their sentence 
under condition!! no less deterrent than those of civil J,>risons, but accompanied at the 
same timn by military supervision and discipline. BS this means we hope to retain 
in service an appreciable numper of men who, in spite of temporary lapsell of conduct, 

• "till appear t·o have the makings of good soldiers or airmen. It is not intended to 
, !¥lnd to these military prisons person!! convicted by courts martial of offencljls, either 
dvil or military, involving moral turpitude or serious violence to person or property . 

• Such persons will continue to undergo their sentence in civil prisons and to be dis. 
charged automatically from the service. Nor is it intended that persons who undergo 
their sentence in a military prison should be retained in the army as a matter of course. 
Their retention will depend largely upon their behaviour w:hile in prison. 

This Bill, Sir, is non-controversial in oharactet and introduces a reform whioh 
will bring Indi"an military and air force law into line with the law governing the 
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British services. We propose to establish two prisoDIi with a capacity of 300 prilloneri' 
each and to employ these prisons also for men who are undergoing sentences of three 
months or under, but for whom accommodation in unit cells may net be available. 

Sir, I move. 
THE HONOURABLE PANnIT HIRDAY NATH· KUNZRU (United Provinces, 

Northern: Non.Muhammadan): Mr. President, the Honourable Member in charge 
of this Bill has clearly explained the reasons for the proposed amendments to the 
Indian Army Act, 1911, and the Indian Air Force Act, 1932, but there is a difference 
in the amendments proposed to the two Acts. In 'he case of the Indian Army Act, 
1911, it is proposed, in consequence of the change made in section 107 of thf:' Act 
that seotion 109 should be amended. sp as to provide that- ' 

.. Whenever an ~ is duly made dnder this Act setting aside or varying. any sentence, 
order or warrant under 'Which any person is confined in a civil or military prison, a wat'l'ant ill 
accordance "ith such order shall be'forwarded by the prescribed officer to the offict'T in chargf! of 
the prison in which suobpet8on is confined ". • 
At the present time the reference in scction 109 ill only to a civil pIi~on. In oonse· 
quence of the altera.tion made in section 107 it was necessary to amend section 109 
also and to make it clea.r that whenever any sentence or order or warrant 
is varied or, set aside, the new order would be applicable not merely 
to a man confined in aeivil prison but also to a lllall confined in a, military 
prison. The same procedure, however, has not been followed in the case 
of the Indian Air Force Act, 1932. In sec,tion 113 of the Act as propoSed 
now, it is stated that the sentence pa.ssed may be carried out by confinement in a. 
civil priSon or by' confine~ent in a military or air force prison. Yet; no amendment 
to the Act is suggested which would enable the authorities to communicate an order 
Betting &Bide .. previoul order or sentence or warrant to the officer in charge of the' 
miJitary or air force prison. I should like to point out that it appears from the lang. 
uage used'in the proposed section 113 that the military and air force prisons would 
be dift'erent from one another. Even if it were not so and air force pri~ons eQuld be 
regarded as military prisons, it has to be remem'bered th8tt section 109 of the ArlDy 
Act applies only to orders setting aside a previous order or sentence made under that 
Act. It is clear, therefore, that it will not apply to any variation of previous 
eentenees or orders in the case of men belonging to,~he Indian Air Foree. I should 
like to know the reason for this omission 1 It is merely an oversight or is there any 
.peciaJ reason for not making that provision in the case of the Air Force which ha.s 
been made in the case of the Indian Army owing to the change proposed in section 107 
of the Indian Army Act ¥ That is the first point, Sir, on which I want information. 

'rhe second point on whi.oh I should like more information than has been given 
by General Hartley is whether.the authorities are thinking of making rules for the 

, appoint~ent of non.official visitors to military prisons. In several provinces, even 
at the present time, non-officials have been appointed as visitors to eivil jails. If 
military prisons are established and people who would formerly ha.ve been confined 
in'oivil prisons a.re to be confined in these military prisons, surely it is desirable that 
there should be some mea.ns by which their grievances can be ascertained in the II(I.me 
way as those of prisoners in civil jailS. I do not know whether the military aut.hori-
ties have thought of this ma.tter, but it is a question of great importance., I have 
been askedeeveral time.s whether the Council cannot press Government to appoint 
non-official visitors to jails or camps where military prisoners may be detained 
for any reason whatsoever. I hope'therefore that my Honourable friend General 
Hartley will be able to give us iI. !Iatisfaotory assurance on this point. 

GlIlNlIlBALTHE HONOURABLE Sm ALAN HARTL~Y: Sir, as regards the last 
point raised by the Honourable Pandit about non-ofilcial visitors to military prisons, 
as far as I am aware, no such suggestion has ever occurred to us and I cannot say that 
we shonld view that with any great favour. As regards British military prisons in, 
this country, there are military visitors who areresponsibJe for visiting the_e prison. 
and he&ri,ng complaints and seeing' that the prisoners are properly treated and so on 
and the 8&m~ will of course take place as regards India.n prisoners. T.hey will be 
military and/or air force officers. 

As regards the first point made by the Honoura.ble Member, I must apologise to 
the House. I am afraid I am not a lawyer and I am'not absolutely clear as to exactly 



what point the Honourable Member is making. Revised section 109 aa.ys :-
II Whenever an order is duly made under this Act set.ting aaide or varying any I18nten-,' 

urder or warrant under whioh any person is confined in a civil or military prison, a. warrant in 
accordance with such order 8hall be forwarded by the prescribed officer to the officer in charge of 
the prison in which suoh person is confined ". 
Revised seotion 113 says:-

Ij W~ever any I18ntenoe oC imprisonment ie p_d under this Aot, or whenever any sen· 
tence eo p88llCd i. commuted to imprisonment, the oonfirming officer, or, in the 0880 of a senteDGe 
whioh does not require oonfirmation, the Court or in either case such offtcer as may be presoribed 
may direct either that the I18ntenoo shall be carried out by confinement in 8 civil prison or by 
confinement in a military or air force prison, and the commanding officer of the person under 
_tence or 8uoh other offioer 88 may be pre80ribed. shall forward a wMTant in the preecribed 
fonn to thE'! officer in charge of the pri90n in which the person under sentence is to be confined 
and sliall forwl\l"d him to 'such prison with ,the warrant". . 
H I may, Sir, I would like to inform the HOnourable Member afterwards onthill ques-
tion, because I am not absolutely certain: as to wha.t his question is and what my 
answer will be. 

THE HONOURABLE PANDIT HIRDAY ;NATH KUNZRU: Sir, I shall make my 
point clearer than perhaps I have succeeded in doing so far. If the Honourable 
Member will look at section 190 ofthe Indian Army Act, 1911"he will find that a.n 
order duly made under that Act, tha.t is, under the Indian Army Act, setting aside 
or varying any sentence, order 'or warrant under which any person is confined 
applies only to a, civil prison. As, howev~r, Government propose to set up military 
prisons also, the words" or military" have been added after the word" civil" in 
section 109, so that the authority which ,may be empowered in this behalf 
may communioate an order setting aside or varying any previous sentenoe, 
order or warrant to the jail authorities in charge of military prisons 
also. Obviously a. similar change ought to have been made in the 
corresponding section of the Indian Air Force Act, 1932. But as a matter of fa.ct, . 
although it is proposed to amend the Indian Air Force Act so as to enable the autho-
rities to set up military or air force prisons, yet it has not been provided in the section 
relating to the communication of an order setting aside a previous sentence or order 
to the officer in charge of a civil prison that such an order can be· communicated 
also to an officer in charge of a military or air force prison. I have no doubt that 
·the intention of the Government in tbis case is the same as in the case of ,Iililitary 
prisons under the Indian Army Act, 1911, ,but unleBB the Indian Air Force Act, 1932, 
is suitably amended, Government will not be able to put their intentions into effect. 
The change proposed in the Indian Army Act, 1911, will not suffice because it is ex-
pressly stated in ~ction 109 that any order to be communicated to the jail authoritios 
must have been duly made under that Act. It is therefore obviously necessary to 
amend the Indian Air Force Act, 1932, also suitably. The authorities haye omitted 
to do this-I have no doubt that i·~ ill due to oversigflt-but the omission should'be 
l'ectified as early as possible. 

GBN'lIIIUL THE HONOURADLESIR ALAN HARTLEY.: Well,Sir, I ha.ve made a 
note of tiverything that the Honourable Member has said and will certainTy take it 
into consideration, but I am afraid I cannot give the Honourable Member a satisfac-
tory &nswer-quite frankly I do not know-but I cannot believe that this has been 
overlooked. . • 

THliI HONOURABLE THE PRESIDENT: Will you make an inquiry ~ There 
might be some reason for not making a similar alteration'in the Act. 

GENERAL THE HONOURABLE SIB ALAN HARTLEY,: Yes, I will. 
THE HONOURABLE MR. V. V. KALIKAR (Central Provinces: 'General): I find 

'Some drafting defect in sub-clause (1) of new section 107, which reads-
" Whenever any I16ntence of transportation is passed under this Aot or whenever any aen-

!ence 80 pa.esed is commuted to tral1llJ>ortation ... ". 
I think the wording ought to be II Whenever any sentence of de4lh is commutf!tl " • 

. ,' THE ~ONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) : 
Only a capItal sentence can be commuted. .. 

THE HONOURABLE MR. S. A. LAL (Nominated Official): II Whenever any 
sentence of transportation is passed under this Act or whenever any sentenoe 80 
paBBed is c'ommuted to transportation ...... " " So. paBSed .. 'me&nfl pas~ UDder 
this Act. I think the drafting is all right. 
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THE HONOURABLE MR. HOSSAIN IMAM: But no commutation of any senter'" .~ 

oan be made into transportation except that of capital sentence, The wording OU,. \ 
to be " Whenever a capital sentence is commuted. . . . . . .. ~ 

THE HONOURABLE THE PRESIDENT: Order, order. Motion moved:-
II That-the Bill fiJrther to amend the Indian Army Aot, 1911, and the Indian Air Foroe A~". 

1932,88 paesed by the Legislative Assembly, be taken intoconsideration."· 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clauses 3, 4. 5 and 6 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were a.dded to the Bill. 
GENEBAL THE HONOURABLE 'SIB ALAN HARTLEY: Sir, I move:- ,qy 

.. That the Bill, 88 passed by the Legislative Assembly, be passed." a 
The Motion was adopted. 

TRADE MARKS (AMENDMENT) BILL. 
THE HONOURABLE MR. N. R. PILLAI (Com.merce Secretary): Sir, I beg t·o 

move:-
.. That the Bill further to &J;Qend the Trade Marks Act, 1940, 88 paSBed by the Legi81at,ive 

Auembly, be taken into oOllsideration." . 
The purpose of this Bill is fully explained in the Statement of Objects and 

Reasons. The present position is that there are two Trade Marks 'Offices in this 
country, one located ~ Bombay and one in Calcutta. The existence of two indepen-
dent offices of this nature has led to a good deal of administrative inconvenience and 
even confusion, and it is proposed, therefore, to centralise this work in one single effi(,e 
to be looated. in Bombay. Bombay has been selected. for this purpose because ~he 
ma.jority of a.pplioations for Trade Marks originate in &re&8 now allotted to the 
Bomba.y office. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Ola.uses 3, 4, 5, 41 and 7 were added to the Bill. 
Ola.UII68 8. 9, 10, 11, 12, 13,14:,15 and 16 were added to the Bill. 
ClauE 1 waa added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONolJRABLE MB. N. R. PILLAI: Sir, I move:-

II That the Bill, as pa8Bed by the Legialative A.sIIembly. be ~." 
The Motion was adopted.r 

MU~J..IM PERSONAh LAW (SHAB/AT) APPLICATION (AMENDMENT) 
BILL. 

TIll: HONOURABLE MR. HOSSAIN IMAM (Bihar and Oris8& : Muhammadan) 
Sir. I rise to move :-

.. That the Bill further to amend the Muslim PerSonal Law (Shariat) Application Act. 19ai 
88 pused by the Legi!llative Asl!embly, be taken into consideration." 

Mr. President, this Bill went through the LegislaUve Assembly last year and ii 
was only due to an oversight that we could not get this Aot before this House early in 
the last session. This Aot is a very simple one. The intention of the Act was tha,t 
the. Shariat law should apply in all matters, except in the ease of adoption, wills 
and legaoies, in which it was necessary for a man to make a declaration and then tbis 
law c~uId have been applied in three specific C&86S. In drafting a mistake was made, 
inasmuch as the words used were" Any person who satisfies the prescribed authority 
..•... may by a declaration. . . . .. declare that he desires to obtain the benefit .,( 
lAis Act ". Instead of the words" thi8 section" the word" this Ar.t" were, us",;! 
whioh resulted in many courts of law questioning the applicability of the Act itRt';r 
without deolaration. So the whole object was frustrated. In order to remove til ..... 
diffiClilty this Bill has been brought forward. ,I hope, Bir, that the HoulI6 win acoept; 
this Motion and pass t~e Bill. 
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The Motion waaadopted. 
Qlause 2 was added to .the BiD. \ 
Clause 3 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bm. 
THE HONOURABLE MR. HOSSAIN.IMAM: Sir, I move :-
.. That the Bill, as pasBed by the Legislative A_bI)', be ~ ... 
The Motion was adopted. 
THE HONOURABLE SIR MAHOMED USMAN (Leader of the Honae): Sir, jll 

view of the Ilf;atement made in the other House, it may be assumed that there will be 8 
IJ8IIIIion of the Legislative Assembly some lime in July or August. If that materialises, 
it. may further be assumed that· a .se88ion of this House will also be held at approxi-
mately the same time. 

THE HONOUBABI.E THE PRESIDENT: The Council wlll now adjoum,,:ne dif 




